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* IN  THE  HIGH  COURT  OF  DELHI  AT  NEW  DELHI 

# CNR No. DLHC010363272026 

+  O.M.P. (MISC.) 22/2026 

 SH. SUBE SINGH & ANR.            .....Petitioners 

Through: Mr. Kunal Narwal and Ms. 

Jyoti Nambiar, Advs. 

    versus 

 NATIONAL HIGHWAY  

AUTHORITY OF INDIA          .....Respondent 

Through: Mr. Shivam Goel, Mr. Anil 

Kumar Goyal, Ms. Ramya S. 

Goel, Ms. Sanya Sharma and 

Ms. Ishika Kanyal, Advs. 

 CORAM: 

 HON'BLE MR. JUSTICE OM PRAKASH SHUKLA 

    ORDER(ORAL) 

%         10.08.2026 

1. The present petition has been filed under Section 29A of the 

Arbitration and Conciliation Act, 19961 seeking extension of the 

mandate of the learned Arbitrator. 

 

2. The dispute between the parties arises out of the acquisition of 

the Petitioner’s land for the purpose of construction/development of 

NH-344M. 

 

3. Aggrieved by the compensation awarded, the Petitioner invoked 

arbitration under Section 3G(5) of the National Highways Act, 1956 

seeking enhancement of the compensation awarded. 

 

4. Learned Counsel for the Petitioner submits that pleading before 

                                           
1 “the Act” hereinafter 
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the erstwhile learned Arbitrator stood completed. However, pursuant 

to the appointment of the Secretary (Land and Building) as the new 

arbitrator vide order dated 28.07.2023, the proceedings were 

transferred to the Land and Building Department, I.T.O, New Delhi. 

 

5. Learned Counsel for the Petitioner submits that after the 

transfer of the proceedings, the learned Arbitrator observed that his 

mandate had expired, and therefore, the arbitral proceedings could not 

proceed unless the mandate gets extended by this Court. 

 

6. Issue notice. 

 

7. Notice is accepted by Ms. Ramya S. Goel, learned Counsel 

appearing for the Respondent on advance notice. 

 

8. Learned Counsel for the Respondent has no objection against 

the extension of the mandate.  

 

9. In view of the joint request of the parties, the mandate of the 

learned Sole Arbitrator is extended by a further period of six months 

from today. The intervening period till today shall also stand 

regularised. 

 

10. Accordingly, the petition is disposed of in above terms. 

 

 

OM PRAKASH SHUKLA, J 

AUGUST 10, 2026/ss 
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